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on·P yment of Royalty to RJ) by 
on 1..i ence 

927. HRI VISH A 
Will the Minister of 
TF. H L ,Y e plea ed to tat~: 

(a) whether three licen ee of National 
Re e'u'ch Development orporation went 
into production went into production of 

V efl cti n omponent and two 
licen ee likely to gO into production ill-
formed NROC a out their inability to 
pay royalty due to defective know-how 
und now-workable winding m : hinc 
supplied by RD: 

(b) whether have in tituted 
legal pro eeding again t Ml . Maaoo 

nterprise, rinagar for payment of ba-
l:1ncepremium; 

( ) whether offi er of RD , nd 
cienti..,t of RI. Pilani in pe~t .... d 

pia e. of licen ee and ob erved that 
winding machine <I . per EERI je ~ ign 

were lying idle and imported machin~ ' 

w re heing u ed and even then 'J'RD 
ha ... retained premium money and st,\!'!·c! 
lega l pr ceedings again~t uch firm<; ; and 

(d) whether it i , the p licy of NRD 
to refund permium amount in ca 'e licen')ee 
:-.ig n. the know-how agreement but doe's 
not a tually u . know-how an I ii so, th 
particul r of lIch ]icen ee to whom 
pr~mium has b cn r funded during last 
five year? 

E AND 
AND 

D VE-
rNGH) : 

(a) Three Ii en ee of NRD have gone 
into production for the manufacture of 
TV D eflection component and two 

I licencee are hoping to ot into produc-
tion. 

(b) Ye, ir. 

(c) Officer of NRD nd scienti ts of 
RI Pilani had vi ited orne .)f the 

firm t whom licences hud been issued. 
he winding machine technology liceuseu 

by RD wa for manua] nd emi-
automatic rna hin. Th r wa n , d f ct 
in design. ince the technology ha been 
tran ferred 'atisfactorily premium h s 
been paid 10 NRD and lh premium 

not refundc.tblc in the 'e CCl e. Wher-
ever I hese are LI 'ed for production. 
royalty i payable to NRD and legal 
proceeding are in tituted where amount 
due are not paid, orne partie, who 
were not licensee of the orporarion, 
imported winding maochine · for bulk 
production. A few of the licen 'ees of 
NRD al a imported ~jndjng rna hine . 

(d) J n mO~1 en e , premium is pay bIe 
whw technology j , tran ferred under 
licence. On 1I e of technology, royalty 
i~ payable in relation to production. The 
policy is as per agreement between NRDC 
and licen ee. Where technology b a 
been licenced and tra (erred to parties 
ina cordance with such agreements and 
premium has been paid, 'uch amount 
have not been refunded. 

Emplo) ment of Automobile Diploma 
and Degree Holder. 

928. SHRI P, M. SAVE D: W,ll the 
Minister of LABOUR be plea ed to stat_: 

(a) whet her it i a fact that there ,tre 
large number of automobile Dipll)ma 
and Degree holders regi tered in the 
various mployment E changes in the 
country; 

(b) if 0, 
_ uch per on 
Employment 

what i , the total number of 
regi tercd In the Delhi 
xchange ; 

(c) how many of them have been 
provi led j hs during 1981 and 1982; 

(d) whether Life In urance orpor-
t ion and General In urance Corporation 
were the main agen ie which u ed to 
employ lI ch Diploma holders 1D their 
ageneie ; 

(e) if '0 , whether for the last f",w 
year they have topped to appoint them; 

(f) if so, whether in view of the large 
number of such unemployed penons. 

ov rnm nt have trese d upon l~ 




